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Shri Hajarnavis: As I indicated, a
process was developed in the Central
Glass and, Ceramic Research Instilute
by which mica bricks which are used
for high insulation have been produc-
ed. That is one of the ways in which
this mica is being used. Unfortunate-
ly, the demand for such bricks has
fallen down.

Shri Vidya Charan Shukla; Is it not
a fact that most of the mica is being
wasted because of the wasteful
method in which mica is mined in
the country, including 1st grade and
second grade mica? What action has
Government taken to improve the
mining method of 'mica so that this
precious mineral would not be wast-
ed, as it is wasted today?

The Minister of Mines ang Fnel
(Shri K. D. Malaviya): We are aware
that the method of mining of mica is
not very efficient in the country. All
that we can do is to advise the min-
ing industry from time to time to
improve their mining methods. There
are some industrialists who have ac-
cepted our  suggestions, but others
have not. Most of them are in private
hands. With regard to our effort to
find out alternative methods of utili-
sation of waste mica Government have
referred this matter to the national
laboratories and they have found
out that 'mica can be powdered and
used a: fillers in certain industries
But I do hope that as the tempo of
indgstrialisation increases in the coun-
try altcrnative methods will be found
out to utilise this material.

Shri Narendra Singh Mahida: Has
Government explored the possibility
of expcrting mica?

Shri K. D. Malaviya: Mica is beiag
exported.

Shri Narendra Singh Mahida: Waste
mica.

Shri K. D. Malaviya: Waste mica is
also being exported increasingly.
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[(a) Yes; there is a scheme of Tribal
Development Blocks for Scheduled
T::ibes.

(b) A list showing the number of

Tribal Development Blocks allotted
to different States/Union territories is
enclosed. No Tribal Development
B.uck has been allotted to Uttar Pra-
desh as there are no Scheduled Tribes
in that State. :

(c) Does not arise.]
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List of Tribal Development blocks

State/Union Territory No. of
Blocks
allotted

1. Andhra Pradesh 16

2. Assam 37

3. Bihar 49

4. Gujarat 41

5. Kerala . . 2

6. Madhya Pradesh 71

7. Madras 2

8. Maharashtra 18

9. Orissa 60

10. Punjab 2
11. Rajasthan . 13
12. Himachal Pradesh 5
13. Manipur . 7

14. Tripura 4

15. Nagaland . . 2

16. Dadra and Nagar Haveli 2

TortAaL . 331
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Shrimati Chandrasekhar: On the
whole we intend to open 331 blocks
in the country during the Third Five
Year Plan.

Shri Visram Prasad: What step .is
the Government taking to improve the
conditions of Tharu, Kol, Majhwar and
others which are not considered to be
Scheduled Tribes in the Mirzapur Dis-
trict of U.P.?

Shrimati Chandrasekhar: Though
they are not considered to be Schedul-

ed Tribes in Uttar Pradesh, the Uttar .

Pradesh Government have set apart a
certain amount, nearly Rs. 190 lakhs,
for the other Backward Classes in
which these Tribes mentioned by the
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hon. Member are also inciuded. They
get educational benefits and benefits
for economic uplift. Schemes for
health and housing are also implemen-
ted for them.
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Shrimati Chandrasekhar: 1 would
not be able to give the amount, but I
can say that in Madhya Pradesh 71
Tribal development blocks are to be

- opened this plan period.

i wgam : fg<r & g9 iewar
fear smg )

oUW AGEw . Fg a1 aiEEe

g

2o Miz+E 36 : FqT ¥g q1q TEY
t & mfenfagi § sgt swr foger
&7 § SEF w9 ¥ ¥ faww @ve
T o &, A e wgm § ?
ST TG ITH! HEAT FH § qG1 I AA®
fawra @ @ 9T wE ?

Shrimati Chandrasekhar: I have al-
ready stated in reply to an earlier
question in this House that these
Tribal development blocks are to be
opened wherever there is a population
of 25,000 or more and with a minimum
concentration of 66 2|3 per cent.
Scheduled tribes in that area of 200
to 250 square miles and where it is
possible to have an administrativé unit
for these Tribal blocks. So, it does
not mean that we are going to have
Tribal blocks in places where there
are going to be lesser number of
Tribals, in places like Madhya Pradesh.
Madhya Pradesh is one of the States
which, I should say, has the maximum
number of Tribal blocks that we have
allowed in the whole of the country.

Shrimati Akkamma Devi: For the
vast population of Scheduledq Tribes
in Madras State, specially in the
Nilgiris, why has Madras State been
sanctirmed only two Tribal blocks?
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Shrimati Chandrasekhar: 1 should
say that Madras State has two in view
of the lesser number of people that
are there. These two blocks have to
be opened where their concentration is
more. But in West Bengal there is not
a single unit because, though therc are
Scheduled Tribes, they are sparsely
populated in any particu'ar area. It
is because of their concentration that
Madras has got two and we should be
thankful for that.

Internment of Chinese Nationals

*42, Shri Hari Vishnu Kamath: Will
ths Mirister of Home Affairs ke
pleased to state:

(a) whether it is a fact that Chinese
Nationals detained or interned since
the proclamation of emergency  ar
aliowed higher rates of daily allow-
ance and better diet than Indian citi-
zens detained under the Defence of
India Act; and

(b) if so, the details of allowance
and diet in each case?

The Minister of Home Affairs (Shri
La] Bahadur Shastri): (a) and (b). A
statement giving the information is
laid on the table of the House.
[Placed in Library. See No. LT-805/
63.]

Shri Hari Vishnu Kamath: From the
statement laid on the Table, it seems
that there is some discrimination te:-
ween the diet provided for the
Chinese internees and that for our
owg citizens detained under the De-
fence of India Rules. I would nat
much bother you with the details. Rut,
one of them is, rice and wheat are
both allowed for the Chinese waile
for the Indians, only atta, that Iis,
whneat is allowed. And that too, ihe
quantity alloweq for the Chinese is 20
oz. and for the Indians it is only 16
oz. atta. The Chinese can convert
their meat ration into fish if fish is
available. There is no such provision
for the Indian detenus, for the pro-
vision of rice or fish if they need it.
Also may I know whether the Chinese
are allowed to supplement their diet
by packets cbtained not merely frem
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iuside India but from as far as Peking
by air, from the Chinese Government?
Is there any similar provision for ihe
Indian detenus also to supplement
their diet?

Mr. Speaker; The supplementary
should not "be so long.

Shri Hari Vishnu Kamath: I have
rut both the questions. You allow
two questions to the original Member.
This is the last question. Time is up.

Shri Lal Bahadur Shastri: I th'ak
Shri Kamath will agree with me that
gueste who come from outside. . . .

Shri Hari Vishnu Kamath: Gues's?
They are dangerous people. What <t
titude is this? They are spies in ihis
country, some of whom who were
working in the All India Radio.

Mr. Speaker: Order, order. He
should hear the answer.

Shri Lal Bahadur Shastri; Mr.
Kamath, I am sorry, I thought, would
appreciate some humour. However,

Shri Hari Vishnu Kamath: If it is
humour it is all right.

Shri Lal Rahadur Shastri: I was
only going to say that there shouid
be :ome difference between lacal
cucsts angd cutside guests. The hon.
Member has to realise that there are
certain rules about detention under
the Defence of India Act and any one
who is put under detention under that
Act, whether he is a foreigner or a
local person, will be given the same
treatment. Here, the position is
entirely different. They have not been
arrested for any overt action they
took. They have just been detained
because they are foreigners. There
are certain rules and regulations about
this even internationally, They have
to be complied with. The International
Red Cross had to visit that camp. They
asked for it. We agreed. They look-
ed into their conditionseand they made
certain recommendations. We hagd to
go by these things. The hon. Mem-
her will sec that the difference is so
little. It is Re. 1.50 nP. in the case





